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OPEN COURT (EE)

CENTRAL ADMINISTRATIVE TRIBUNAR
ALLAHABAD BENCH : ALLAHABAD

ORICINAL APPLICATION Ne.144R/1997
FRIMY, THIS THE 10TH DAY OF JANUARY, 2003
HON'BKE MRS . MEERA:L CHHIBBER _....MEMBER (J)

Ghanshyam Das,
5/e Late Jeravar,
aged abeut 60 years,

R/e Lalkurti Bazar,
Jhansi Cantt, Jhansi, i APPL ICANT

(By Advecate Shri S.K. Mishra)
Versus

1. The Unien ef India, threush
the General Manager,
Central Railuay,
C.5.T. Mumbai (Maharashtra).

2. The lCivisienal ﬁailuaﬁrmanager,
Bentral Railuay,

Jhansi. oo RESF ONDENTS

(By Advecate Shri A.K. Gaur)

BR DE R

By thie 0.A,, the applicant has ssught a
directisan te the respendents te pay te the applicant his
menthly Pensien at the rate eof %.416/- per menth after
cammutat ien with ef fect frem 1.12.1996 with interest ana
te pay an .ameunt ef %.40,632/- after deducting &.12,313/—
which they have already paid te the applicant en acceunt
of retirement Gratuity and R5,26,109/- after redueting

R5.15,690/= alrecady paid te the applicant en acceunt ef
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cemmutted value ef Pensien with interest till the date

of actual payment,

2le It is submittee by the applicant that he ha#
retired en suprannuatien sn 30.11.1996, Therefere these
ameunts sueht te have been paid te him in the year 1996,
But, the respendents have actually made the paymsesnts te
him in the year 2002, which is evident frem the supplementary
ceunter affidavit, Therefere, he sheuld be given interest
en the said ameunts at the prevalent rate as the apslicant
is a retired porsen and in case he had been given the

ameunt in time, he weuld have depesited the same in the Bank.

3’ The respendents, en the ether hawmd, have stated
that at the time ef his retirement, the applicant was given
Pensien and Gratuity by taking 10 ysars as qualifRine
soervice in faveur ef the aespplicant, But, :ﬁhuaquently,
sinee the matter had gene upte the Supreme Ceurt, the
entire thing hae te be recalculated and singe his qualifying
service is being taken as 33 years, all the amsunts haa te
be recalculated and it is enly ths <iffersnes en accsunt af
0. C.RC., cemmuttes valua ef Pensien, stc., that was pais
te him en 27,2.2002. Therefers, ns intarest is payabls

te him.
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4, The sxact ameunt which hae been paid by the

r2spendants en 27,2,2002 is as fedlews:

i) Differance af OCRG Slele Rs.46,345/~

11) Differsnce ef Cemmuted value R, 33,011/-

iii) PF Rs,18,848/- ane GIS B.2,735/-
JAlresdy paid
iv) Lsavs Salary %.20507/-

v) Pensien (revisesa) Rs.1,275/- PPO
was sent te FA &CAO, CS5T, Munbai,
By Senier Pivisisnal Acesunts
Officer and the same has been
received in the effice sf the
FACAD en B8,3.2002 fer further agtian,

S5 | I have heard beth the ceunsal and perused the

pleadines as wall.

6. It is seen that the applicant has haaa givan
much mere ameunt thath what he had ssught in the 0.A., as
after recalculatien, the ameunt had increased and even
Pensken had besen revised te R,1,275/=-. Accerdingly, the
fresh PPO has been issued fer issuance at the revised rate
of B.1,275/-., Since, it is enly the difference s«f amesunt
which has been paid te the applicant after takdingrhisis
qualifying service te be 33 years, 1 ds net think that
any interest can be paid te the applicant., Hesuwever, we
cannst lese sisht ef the fact that the applicant hal
retired as bhack as in 1996 ane he is an sld man wvhe wauld
have relied enly en his savings and terminal benefits
which ens gets after retirement. Therefera, he sught te

have been wiven all thess ameunts witheut dragging him
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te the Ceurt ef law, New. that the respendents have
given all the ameunte tha%t wers dus te ths applicant,
avarding any
theugh I am net/interest; but, I think it weuld bs eniy
¥
in the interest af justice te allew a cest ef ﬁ.?,SBD/-

in favewr ef the applicant.

7 Accerdinely, in visw ef the fakt that the
respandents have already released the difference eof amsunt
in faveur ef the applicant, the 0.A. is finally dispesad ef

with a cest ef R.2,500/- in favsur ef the applicant and

s

MEMBER (3J)

agsinst the respendants,

pPep.




